Cerntral administrative Tribunal

Frincival Bench

C.P. Mo, Bl2/2002 In

MA Mo, 50/2003

D.f. Mo. 1B72/2002

Mew Delhi this the ld4th dey of January, 2003

Man’ble Shri V.K. Majotra, Member (A)
Mon’ble Shri Kuldip Singh, Member (1)

1. Shri ashok Kumar,
s/0 Shri Badlu,
R Yillage PO Tikri Kalan,
Delhi~11003%6.

&, Shri Mafai Singh,
3/¢ Shri Mohinder Singh,
Rio H.oMo. 59/8B, J.J. Colony,
Inderpuri, New Delhi-4%.

Z. 8hri Charan Singh,
S/a sShri Tota Ram,
R/io 59T, Block-7,
Dakshinpuri,

Mew Delhi~62.

4. Shri Prem Pal,

3/ Shri Dal Chand,
RAo Dakshinpuri,
e Del hi.

(By Advocate: Shri T.C. Aggarwsl)
Yersus

L. Shri Pawan Chopra,
Secretary, Ministry of
Information & Broadcasting,
Shastri Bhawan, MNew Delhi~1.

2. Shri Uday Sahal, 0DG,
Directorate General of
ALl India Radio, akasshvani
Bhawan, Parliament Street,
New Delhi~110 001.

. Shri Vigvan Prakash

© Chisf Engineer Civil Constructian
Wing, Soochna Bhavan, Lodi Road,
Complex, MNew Delhi.

(By Advocats: Shri MoK, Bhardwai)
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